Original Application No. 134/2020

News item published on 13.07.2020 in daily “India Today” titled
“Massive fire engulf Vizag chemical plant, explosions heard, injuries

reported”

ACTION TAKEN REPORT ON BEHALF OF STATE OF GUJARAT

The Hon'ble NGT, in the matter of News item published on 13.07.2020 in
daily “India Today” titled “Massive fire engulf Vizag chemical plant,
explosions heard, injuries reported” (Original Application No. 134/2020)
directed in its order dated 23.07.2020

“In view of the repeated failures of compliance of safety norms, there is
need for preventive action to avoid any such incidents for which the
Chief Secretaries of the all the States may hold meetings with
concerned officers and stakeholders within two weeks from today to take
stock of the situation and issue such directions as may be found
necessary. The preventive action may also include mock-drills as

statutory requirement to be performed under the 1989 Rules.”

In compliance of the said order, a meeting was held under the
chairmanship of the Chief Secretary on 28" August 2020 at 11:00 am to
review the situation in the state. The matter with respect to statutory
compliances and its adherence by all the industrial units in the state was
discussed in detail with the relevant statutory bodies such Gujarat
pollution control board(GPCB), Director, Industrial Safety & health(DISH)

and Petroleum and Explosives safety organization(PESO).



The Chief Secretary said that it is not only necessary to increase

frequency of inspections but also to make inspections more effective in

order to ensure compliance of statutory provisions and effective

iImplementation of safety measures and practices by the units. He also

asked to ensure that mock drills of emergency plans are conducted as

per the timeframe given under the MSIHC Rules, 1989. After

deliberations on issues, following decision were taken,

All concerned authorities shall ensure compliance of the statutory
provisions toensure safety norms in Major Accident Hazard

factories by conducting sufficient andeffective inspections.

Deputy Chief Controller of Explosives, Vadodara, shall take up the
matter atappropriate level to increase their men power as per the

requirements.

Director, Industrial Safety & Health, shall take up the matter at
appropriate level torecruit the vacant posts as per the approved

organization structure of DISH office.

Director, Industrial Safety & Health, shall write to GSDMA and
ensure that GSDMA isincluded in the district off-site emergency

mock drills.

DISH shall ensure that a rehearsal of the off-site emergency plan
iIsconducted at least once in a calendar year in all Major Accident
Hazard clusters asper Rule 14 of MSIHC Rules, 1989.



vi. Chairman, GPCB, shall write a letter to all District Collectors
regarding Hon. NGT order dtd-23.07.2020.

The minutes of meeting copy is annexed here as an Annexure - 1.

As per CS sir instruction, the Chairman, GPCB had written a letter to all
DistrictCollectors on 13.10.2020 regarding compliance of Hon’ble NGT
order dtd-23.07.2020 which is annexed here as an Annexure- 2.
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Annexure 1

Minutes of the Meeting held on 28™ August 2020 at 11:00 am under the Chairmanship of
Shri Anil Mukim IAS, Chief Secretary, Government of Gujarat.

Agenda: To take stock of the situation with respect to compliance of the statutory
provisions to ensure safety and to issue directions to the concerned
authorities as may be found necessary.

Reference: Hon’ble NGT order dated 23.07.2020 in the matter of O.A. No. 134/2020.
Date & Time: 28" August, 2020 at 11.00 am

Venue: Committee Room, Office of the Chief Secretary, 5th Floor, Block No. 1,
Sachivalaya, Gandhingar.

Key Attendees: 1) Shri Anil Mukim IAS, Chief Secretary, Government of Gujarat
2) Shri Mukesh Puri IAS, ACS, UD & UHD and Chairman, GPCB, Gandhinagar
3) Shri A. V. Shah, Member Secretary, GPCB Gandhinagar.
4) Shri V. B. Borgaonkar, Deputy Chief Controller of Explosives, Vadodara
5) Shri P. M. Shah, Director, Industrial Safety & Health, Ahmedabad.

At the outset, Shri A. V. Shah, Member Secretary, Gujarat Pollution Control Board
(GPCB), Gandhinagar briefed the gathering that in backdrop of several accidents occurred in
the country, Hon’ble National Green Tribunal (NGT) passed the order dated 23/07/2020 in
the matter of accident at Visakha Solvents Ltd., Vizag in the O.A. no. 134/2020. He quoted
that Hon’ble NGT had pointed out that they have come across several incidents in recent
past (within last 3 months) resulting in deaths and injuries to human beings and damage to
the environment on account of failure of compliance of the statutory provisions including
the on-site and off-site emergency plans and also other safety measures. He further
informed that this meeting has been held by Hon’ble Chief Secretary to take stock of the
situation and issue such directions as may be found necessary.

In view of the purpose of the meeting, Shri Mukesh Puri IAS, ACS, Urban
Development & Urban Housing Department (UD&UHD) and Chairman, GPCB, Gandhinagar,
instructed to keep Gujarat State Disaster Management Authority (GSDMA) in the loop in this
matter and to invite them in the next meeting.

Then after, the Chief Secretary asked the authorities present to explain the roles of
their department and compliance thereof. The details of the presentations and discussion
that took place in the meeting are as follows:

1) Guijarat Pollution Control Board (GPCB):

Shri A. V. Shah, Member Secretary, GPCB, Gandhinagar, made presentation covering
the following points:
e Background of Hon’ble NGT order on 23/07/2020 [O.A. No. 134 /2020].
e Observations of Hon’ble NGT in the matter of O.A. No. 134 of 2020
e Directions given in the order dated 23/07/2020.
e Follow-up actions by MoEFCC, CPCB and GPCB.
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2)

Shri A. V. Shah quoted that the main role of the GPCB during the accidents is
identification and monitoring of pollutants, which is done by the Board officials very well
and moreover, response time to accidents has reduced to a great extent due to continual
efforts of the GPCB. Shri Shah apprised that the GPCB issued advisory to all concerned
stakeholders to ensure compliance of safety norms and also written a letter to the
Director, DISH to ensure that necessary actions are taken in pursuance of the NGT order.
He also explained the reasons of the fire incidence happened on 03/06/2020 at M/s.
Yashashvi Rasayan Pvt. Ltd. at Dahej. He apprised the Chief Secretary that M/s. Yashashvi
Rasayan Pvt. Ltd. was holding all the licenses except PESO permission for hydrogen
cylinders storage and that the accident happened just due to negligence on the part of
factory personnel.

Upon asking by the Chief Secretary about man power, Shri A. V. Shah informed that
the total strength of technical man power in the GPCB is around 370 and the Board has
completed the exercise of revamping as directed by Hon’ble NGT earlier.

Director, Industrial Safety & Health (DISH):

Shri P. M. Shah, Director, Industrial Safety & Health, Ahmedabad, made presentation
covering the statutory provisions of Manufacturing Storage and Import of Hazardous
Chemical Rules, 1989 (MSIHC Rules); Chemical Accident ( Emergency Planning,
Prepareness and Response) Rules, 1996 and Factories Act, 1948 and compliance thereof.
Major points covered in the presentation are as follows:

o Safety requirements of Manufacture, Storage & Import of Hazardous Chemical

Rules, 1989 [MSIHC Rules, 1989] and compliance thereof.

- Rule 13- Preparation of On-site Emergency Plan and to conduct mock drill every
six months: Out of 545 MAH units, 18 are closed and 527 MAH units have
prepared on-site emergency plans and conducted mock drills.

- Rule 14- Preparation of Off-site Emergency Plan and to conduct mock drill at least
once in a calendar year: Off site emergency plan have been prepared by 33
District Crisis Groups. State level mock exercise was conducted on 11/10/2019
under the guideline and directions of NDMA and GSDMA. Total 8 districts off site
emergency mock drill was carried out in a single day.

e Safety requirements under Chemical Accidents (Emergency Planning, Preparedness
and Response) Rules, 1996 and compliance thereof:
- State Crisis Group: State Crisis Plan is prepared for major chemical accident.
- District Crisis Group: 33 Off site Emergency Plans have been prepared
- Local Crisis Groups: 41 constituted.

e Safety requirements under the Factories Act, 1948 and compliance thereof
- Rule 68-J (7) — Notification of site: 545 MAH units have been classified
- Rule 68-J (9) — Safety Report and Safety Audit: Safety Report and Safety Audit is
carried out by the all MAH units where applicable and it is checked by Inspectors
at the time of scheduled inspection.
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- Rule 68-J (12) — On site emergency plan by the Occupier: On site emergency
plans are prepared by the MAH units

- Section 41-A of the Factories Act, 1948 and Rule 68-1 of GFR - Site Appraisal
Committee: At present Site Appraisal Committee is not in existence.

The Chief Secretary instructed Shri P. M. Shah to take up the matter to ensure that
mock drills of on-site emergency plans by the remaining MAH units and mock drills of off-
site emergency plans by authorities are conducted within the timeframe given under the
MSIHC Rules. At this, Shri Mukesh Puri, I1AS, ACS, UD & UHD and Chairman, GPCB,
Gandhinagar, suggested to include GSDMA in the mock drills of off-site emergency plans.

Upon asking as to whether industrial units are inspected at least once in a calendar
year as per Rule 3 of MSIHC Rules, 1989, Shri P. M. Shah expressed difficulties in doing so
with the given staff strength. Upon realizing the man power constraint, he was asked to
take up the matter at appropriate level to fill up the vacant posts in the department.

3) Petroleum and Explosives Safety Organization (PESO):

Shri V. B. Borgaonkar, Deputy Chief Controller of Explosives, Vadodara, made power
point presentation and apprised about how PESO ensures compliance of various
provisions of rules relating to compliance of approval of site including safety distances,
which are very well defined in the rules. The major points covered in the presentation
are as follows:

e Overview of DyCCE Vadodara Office:

- Jurisdiction: Gujarat State & UT of Daman, Diu, Dadara Nagar Haveli & Silvassa

- Total number of licensed premises : 40,000 Nos.

- Number of MAH premises : 1800 Nos.

- Strength of officers : 5 Nos.

e Licenses or approvals given:

- Licenses under Petroleum Rules, 2002

- Licenses under Gas Cylinder Rules, 2016

- Licenses under Static & Mobile pressure vessel Rules, 2016

- Grant of prior approval (site)

e Compliance of MSIHC Rules:
- Above lower threshold limit
+ Rule 7. Approval & Notification of sites.
+ Rule 13. Preparation of on-site emergency plan by the occupier.
+ Rule 14. Preparation of off-site emergency plans by the authority.
+ Rule 15. Information to be given to persons liable to be affected by a major
accident.
- Above higher threshold limit
+ Rule 10. Safety reports & Safety Audit reports.
+ Rule 11. Updating of reports (Safety audit reports).
¢ Rule 12. Requirement for further information to be sent to the Authority.
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Shri Borgaonkar informed about perusal of HAZOP and Risk Analysis Report and that
compliance of recommendations thereof are being carried out in case of approval of site, i.e.
grant of prior approval in case of major installation. He apprised that total 1250 inspections
were carried out by 4 officers of PESO Vadodara during 2019-20 and also informed that
compliance of Rule 3 of MSIHC Rules, 1989, i.e. to inspect MAH premises once in a year is
not possible considering existence of total 40,000 licensed premises including 1800 MAH
premises within the jurisdiction of PESO Vadodara office. Upon realizing the constraint of
man power, the Chief Secretary asked the Deputy Chief Controller of Explosives to take up
the matter at appropriate level to enhance man power as per their requirements.

The Chief Secretary quoted that it is not only necessary to increase frequency of
inspections but also to make inspections more effective in order to ensure compliance of
statutory provisions and effective implementation of safety measures and practices by the
units. He also asked to ensure that mock drills of emergency plans are conducted as per the
timeframe given under the MSIHC Rules, 1989. After deliberations on issues, following
decisions were taken:

i) All concerned authorities shall ensure compliance of the statutory provisions to
ensure safety norms in Major Accident Hazard factories by conducting sufficient and
effective inspections.

ii) Deputy Chief Controller of Explosives, Vadodara, shall take up the matter at
appropriate level to increase their men power as per the requirements.

iii)  Director, Industrial Safety & Health, shall take up the matter at appropriate level to
recruit the vacant posts as per the approved organization structure of DISH office.

iv)  Director, Industrial Safety & Health, shall write to GSDMA and ensure that GSDMA is
included in the district off-site emergency mock drills.

v)  DISH shall ensure shall ensure that a rehearsal of the off-site emergency plan is
conducted at least once in a calendar year in all Major Accident Hazard clusters as
per Rule 14 of MSIHC Rules, 1989.

vi)  Chairman, GPCB, shall write a letter to all District Collectors regarding Hon’ble NGT
order dated 23.07.2020.

The meeting was concluded with vote of thanks to the Chair.
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Sanjeev Kumar, ias

Annexure 2
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Shri Sagale Sandip J., IAS

Collector,

Office of The Collector & District Magistrate,
Near Subhash Bridge Circle, R.T.O,
Ashram Rd, Hridaya Kunj,

Old Wadaj, Ahmedabad,

Gujarat — 380027.

Shri Oak Aayush Sanjeev, IAS
Collector, '

Office of The Collector,

Jilla Seva Sadan, Collector Office, ‘
Rajmahel Campus, Amreli,

Gujarat 365601.

Shri R. G. Gohil, IAS
Collector,

District Collector Office,
Near Borsad Chokdt,
Opp. DSP Office, Anand,
Gujarat - 388540

Shri Amrutesh Kalidas Aurangabadkar, I1AS
Collector,

District Collector Office,

Jilla Seva Sadan, Shamlaji Road,

Modasa, Arvalli-383315,

Gujarat. '

Shri Anand Babulal Patel, IAS
Collector,

District Collector Office

Jilla Seva Sadan,

Jorawar Palace Compound,
Palanpur, Banaskantha,
Guijarat — 385001.




Dr. M. D. Madia, IAS
Collector,

New Jilla Seva Sadan
Opp. Brahmakumari Circle,
Bharuch — 392001.
Guijarat.

Shri Gaurangbhai H. Makwana, 1AS
Collector,

District Collector Office,

Jilla Seva Sadan -1, -

Motibag,

Bhavnagar,

Gujarat — 364001.

Shri Vishal Gupta, IAS
Collector,

District Collector Office,
Jilla Seva Sadan,

1st Floor, Khas Road,
Botad - 364710

Guijarat

Shri Sujal Jayantibhai Mayatra, IAS
Collector,

Office of The Collector,

Secretariat Building,

Near College Ground,
Chhotaudepur

Gujarat — 391165.

Shri Vijaykumar Lalubhai Kharadi, IAS
Collector, '

Office of The Collector,

National Highway 113,

Dahod,

Gujarat — 389151.




Shri N.K. Damor, IAS
Collector, .
District Collector Office,
Jilla Seva Sadan Kacheri,

Dang,
Gujarat — 394710.

Dr. Narander Kumar Meena, 1AS

Collector,

District Collector Office,

1st Floor, Lalpur Bypass Road, Dharampur,
Khambhalia,

Gujarat — 361305.

Shri Kuldeep Arya,lAS

Collector,

District Collector Office,

District Collector & Jilla-Seva Sadan Kacheri,
Near Pathika Ashram,

GH Road, Sector 11, Gandhinagar,

Gujarat. ‘

Shri Ajay Prakash,lAS
Collector,

District Collector Office,
Veraval, Dist : Gir Somnath,
Gujarat.

Shri Ravi Shanakar,|AS
Collector,

District Collector Office,

Jilla Seva Sadan,

Sharu Section Road, Jamnagar,
Gujarat.




Dr. Pardhi Sourabh Zamsingh,IAS
Collector, '

District Collector Office,

Jilla Seva Sadan, Opp.
Shashikunj, Junagadh,

Gujarat. ‘

Ms. Praveena D.K. |IAS

Collector,

District Collector Office,

Near Circuit House, Mandvi Road,
Nr. Mota Bandh, Bhuj,

Gujarat.

Shri |.K.Patel IAS
Collector,

District Collector Office
Dabhan Road, Nadiad,
Dist : Kheda, Gujarat.

Shri R.B. Barad,lAS
Collector,

District Collector Office,
Godhra Road, Lunawada,
Gujarat.

Shri H K Patel,IAS
Collector,

District Collector Office,
Block No.3, MS Building,
Rajmahal road, Mehsana,
Gujarat.

Shri J. B. Patel, IAS
Collector,

District Collector Office,
Shobeshwar Road

Jilla Seva Sadan, Morbi-2,
Gujarat.




Shri D. A. Shah, IAS
Collector,
District Collector Office,

Opp. ITI, Kaliya Bhut Temple Road,

Rajpipla, Narmada,
Guijarat.

Ms. Ardra Agrawal,lAS
Collector,

District Collector Office,
Kaliyawadi, Navsari,
Gujarat.

Shri Amit Arora,lAS
Collector,

District Collector Office,
Jilla Seva Sadan-1,
Civil lines road, Godhra,
Panchmahal, Gujarat.

Shri Supreet Singh Gulati, 1AS
Collector,

District Collector Office,

Near North Gujarat University,
Patan, Gujarat.

Shri D. N. Modi, IAS
Collector, '
District Collector Office,

Jilla Seva Sadan-1 Opp-Air Port ,

Sandipani Road,
Porbandar. Gujarat.

Ms. Remya Mohan Moothadath, IAS

Collector,

District Collector Office,
Shroff Rd, Sadar,
Rajkot, Gujarat.




Shri C. J. Patel, IAS

Collector,

District Collector Office
Alkapuri Pologround, Alkapuri,
Himatnagar, Sabarkantha,
Gujarat.

Dr. Dhaval Kumar Patel, I1AS
Collector,

District Collector Office,

New Jilla Seva Sadan Block B,
5th Floor, Athwalines,

Surat, Gujarat.

Shri Kankipati Rajesh, IAS
Collector,

District Collector Office,

. Police Colony,
Surendranagar, Gujarat.

Shri R. J. Halani, IAS
Collector,

District Collector Office
Collector office,
Tapi-Vyara, Gujarat.

Ms. Shalini Agarwal, IAS
Collector,

District Collector Office,

Kothi Building, Raopura, Mandvi,
Vadodara Guijarat.

Shri R. R. Raval, IAS
Collector,

District Collector Office
Jilla Seva Sadan, Opp.
Kotak Mahindra Bank,
Dharampur Road Valsad,
Gujarat.



